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Patwaris of Punjab and Delhi, is re-
ported to have stated that the Action
Committce of the Union had issued
instructions to the Patwaris of both
the States to suspend all work from
12th December, 1957. So far, however,
as the Patwaris of Delhi Administra-
tion are concerned, they have not sus-
pended work and they continue to
discharge their duties. These Patwa-
ris have separately communicated to
the Delhi Administration certain pro-
posals. That Admunistration have
considered them and sent their sug-
gestions which are under the active
consideration of the Government of
India. It may be mentioned that
while the departmental rules in force
in Punj)ab are generally followed in
Delhi, th2 Patwar:s serving under the
Deth1 Admmistration are employees of
the Central Government The Pay
Commisst.n 1s, therefore, expected to
go into the question of their emolu-
ments and scrvice conditions
CORRECTION OF ANSWER TO
STARRED QUESTION NO. 970

The Parliameantary Secretary to the
Minister of Defeace (Shri Fatesingh-
ra0 Gaekwad): Sir, on behalf of
Sardar Majithia, 1 beg to
state that i reply to the
first supplementary question
arising out of Starred Question No.
970 asked on the 20th August, 1957,
in which enquiry was made about the
number of Soldiers’ Homes in Punjab,
Sardar Majithia had stated that there
were 19 Sold'ers” Homes in the Pun-
jab. It 15 regretted that this informa-
tion was given under a misapprchen-
sion The correct number, as now
intimated by the Government of Pun-
3ab, 1s 17 and not 19.

MOTION RE: REPORTS OF COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED
TRIBES

Mr. Speaker: The House will now
resume further consideration of the
motion regarding the reports of the
Commissioner for the Scheduled
Castes and Scheduled Tr.bes and the
substitute motion moved on the 18th
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December, 1957. Out of 10 hours
allotted for discussion of this motion,
8 hours and 51 minutes have already
been availed of and 3 hours and 8
minutes now remain.

May I know how long the Minister
would like to take for his reply?

Pandit G. B. Pant: I am not sure if
1 will be Lere to wind up the debate,
but I expect that the Minister will not
take morc than half an hour.

Mr. Speaker: It is now 12-25. So, 1
shall call the Munister at 3 O‘clock.

Shri Frank Anthony (Nomunated—
Anglo-Indians). Mr. Speaker, Sir, In
this report, the Commissioner has
devoted, as he 1s expected to do, s
chapter on the operation of
the constitutional safeguards
which have been accorded to the
Anglo-Indian community. The Com-
missioner has made a particular refer-
ence to the provision which deals with
reservations for my community in the
railways, the customs and the posts
and telegraphs. He has given certain
percentages So far as the railways
are concerned, the percentages of
1eservation have been given in the
shape of some figures in the appendices.
With regard to the customs and the
posts and telegraphs department, I
have sought to analysc these figures
with the help of the very meagre
mnformation which Government has
been pleased at all times, very halting-
ly, to give me. I say with the great~
ecst regret that these figures and an
analysis thereon reveal a sorry story
of the way in which the guarantees
have been executed In carrying out
these very generous guarantees, the
generos ty of which I have repeatedly
acknowledged, in the execution of
these generous guarantees, the atti-
tude of the officials responsible for the
execution has been not only cavalier;
it has been irresponsible,

So far as the Customs Department
is concerned, the figures as given by
the Commussioner reveal a story which
{5 not quite az d'sgraceful as the
figures sn far as the Railways and the
Posts and Telegraphs Department are
concerned. In 1947-48, in the Calcutta
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customs house, in the class III cadre
where there was a specific reservation
for my community, more than 50 per
eent of the employees were members
of my community. Now, that position
was perpetuated, or continued, by this
guarantee given in article 38. But
what has happend? Although in the
Calcutta Customs House, in 1947-48;
more than half the employees in the
class III category were members of
my community and although by the
constitutional safeguard the position
was intended to be guaranteed, by 1956
the percentage had dropped to about
‘o -

In the Bombay Customs House, 1n
1947-48, the percentage was about 40
According to the constitutional gua-
rantee, that was to continue But
what happened? In spite of this gua-
rantece, 1n 1956 the percentage had fal-
Irr. b7 half from 40 to 20 In the Mad-
ras Customs House, it 1s the same
story In 1947-46, which 1s the yard-
stick here, 50 per cent of the em-
ployees 1n class III cadre were mem-
bers of my commumty. The per-
centage was not statutorily but cons-
titutionally guaranteed, and m spite
of that constitutional guarantee, this
50 per cent reservation has now
eome down to 25 per cent

1 say this without qualfication, and
1 am glad that the Home Minister 1s
here There is one reason and one
reason only for the steady and steep
decline The officials had not—I am
not talking of leaders—only not
bothered to see that this guarantee has
been implemented, but—I make the
deliberate charge—they have bothered
to see that these constitutional safe-
guards are deliberately stultified.

I do not say that in vacuo. On the
4th September this year, I put down
an unstarred question directed to the
Finance Minister, and on the 19th
September, 1957, the Finance Minister,
in reply to my question, said: “I am
unable to give you figures of the num-
ber of posts reserved for Anglo-Indians
and of the number of applicants from
the community or the number of the
posts that were actually filled.” Seven-
years of the ten-yeurs guarantes have
clapsed and the TFinpnce Minister
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comes here and blandly tells me on
behalf of the Government of India,
“I cannot give you figures” If you
cannot give me figures or 1If you do
not have the figures, 1s 1t not eiement-
ary, the meanest intelligence to say
that you have not bothered or you
have not attempted to bother to im-
plement this guarantee?

So far as the rallways are concerned,
the position is infinitely worse. What
18 the position? The Commussioner has
gwen certain percentages I do not
know where he has got those percent-
ages from, Probably, 1 say this with
the greatest regret, I have noticed that
the Commissioner 1s prepared to accept
as gospel anything with whach the
Government, either the Central Gov-
ernment or the State Government, fogs
him up. He has given the percent-
ages. They may be correct or perhaps
they are not correct, but he has re-
produced them in the report 1 say
this advisedly. If the Commussioner
got these perceniages, when I put a
qQuestion on the 3rd September this
year, 1 asked the Railway Miuuster,
“Give me the figures from 1946 to 1958
of the number of posts reserved for
my community, of the number of ap-
plicants from my community and of
the number of people recruited from
my commumty” But the Railway
Minister 15 unable to give me any
information. He says, figures are not
available. Then, how does that
information go to the Commis-
sioner? This year, after seven years,
you cannot give 1t to me on the plea
that it 1s not available.

As I said, 1t 1g the same same
story, whether 1t is Customs, Railways
or P. & T. of the Government officials
not wanting to implement a solemn
consututional guarantee, but on the
other hand, in their policies which 1
shal] underline later on, wanting to
stultify this solemn constitutiona}
guarantee. I am quite certain and I
say thus to the Commissioner, that i
he bothered at all to investigate this
position, he will see why not the
slightest attempt has been made by
the rmiways {0 give my community
a fractional part of the guarantecd
percentage which it was supposed to
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{Shri Frank Anthony]
receive under the Constitution. The
Commissioner 1s aware that under thus
constitutional guarantee, 8 per cent of
the Class III cadre posts are supposed
to be given to the Anglo-Indian com-
munty. I say this without any qQualh-
fication that during the seven years of
this ten-year guarantee, not 2 per
cent have been given to my com.-
munity

I do not know whether the Railways
cannot give me the mformation or
they would not give it
but I am not prepared to
be fogged up or blandished
either by the Raillway Mimstry or by
the Commissioner 1 want actual fig-
ures from 1950 when thus guarantee
became operative. I want the actual
number of posts reserved for my com-
munity, the total number; I want the
number of applicants from my com-
munity; I want the figures showing the
number of employees recruited from
my community.

I have to say this with a great deal
of regret' I have come to disregard the
Commissioner’s report, because I have
come to write off this Commussioner
and his work, because I find that the
Commissioner every year persists in
not defending the interests of the
minorities which are remitted to his
care, in not regarding himself as he is
and as he should regard himself, as
the custochan of the minonity interests
He seems to regard himself as an
apologist for everything that the Gov-
ernment does not do and every year
n this report, he trots out this over-
wrought excuse. It is worse than an
excuse; it is a canard that members
of my community are not available
for these jobs To me it is an affront
for anyone to say that to me. I know
that 35 per cent. of the able-bodied
young men of my community are

walking in the streets in
unemployment. It is an affront
to me for anyone to come

and trot out this canard that
members of my community are not
availgble. I will give to the Commis-
sioner hundreds of members of my
community, matriculates who are
breaking stones on the road and you
sy they would not come forward for

SRR v Ltprimecltet winh Amtalapmt - aman
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these posts, That is not the reason.
As ] say, it is an excuse, a canarg,
which Government trots out and wnica
I say with utmost regret, the Lommus~
sioner 15 prepared dutifully and obe-
diently to accept and relate to tus
House as representing truth. I am
sorry I am speaking with emotion,
but as I zsay, I do not pay much
attention to this report as I see in it
no hope for my community.

1 will tell the House why. What s
the reason for this guarantee being
stultified in this way? I say there 1s
no hope in the Commissioner’s report
and 1 say it advisedly. Today I do
not write to the Commissioner, because
I find that the Commuissioner is treated
by the Central Government and the
State Governments not only as a minor
official, but he 1s treated with con-
tempt When I find that the guaran-
tees arc being stultified, I write to the
Home Mimister and I can get some-
thing done by the Home Minister. 1
even write to the State Mmisters and
1 get something done. But if I write
to the Commissioner, 1 can get nothing
done, because apparently both the
Central Government and the State
Governments do not wish to treat
him like anything but an ultra-sub-
ordinate official.

What is the reason for the fact that
these guarantees are not being imple-
mented? The first reason 1s that the
officials, the people at the lower rungs,
are not only indifferent, but I say they
are hostile. They are hostile to giving
the minority communities their rights;
they are hostile to seeing that their
intercets are properly iooked after.
The Employment Exchanges by and
large make it not only difficult, but
they make it impossible, for members
of my community to secure employ-
ment. I wrote the other day to Shri
Chavan. Unfortunately, these Employ-
ment Exchanges have been put on a
regional basis, which makes our posi-
tion infinitely worse. This fs typical
of what happens. Certain posts were
advertised for the Customs Depart-
ment. The applicants have to go
through these miserable Employment
Exchanges. The information was sent
Quite obviously, I verified it, to the
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Employment Exchange Officer at Bom-
bay. Members of my community went
to him, but he chased them out and

said, “You might have registered
here, but there are no
jobs  available.” When I veri-
fled it, the excuse is made that

this Employment Exchange Officer
suffered from lapse of memory. It is
not lapse of memory; 1t is something
deliberate. They do this deliberately,
so that although the names of the
applicants on the roll had to be for-
warded to the Employment Exchanges,
the names are not forwarded.

So far as the Railway Service Com-
missions are concerned, here again, I
have written to the Commissioner and
I have got absolutely nothing from
him; and, I have ceased writing to
him. The Commissioner keeps on, as
1 say, trotting out this overwrought
excuse of there not being enough ap-
plicants Every day members of my
community are writing to me from
every part of the country saying, “We
have applied. Here are the applica-
tions, not one or two, but half a dozen.
We have never received any reply;
we have never been called” 1 have
written to the Chairman of the Rail-
way Service Commission; I have sent
the information to the Commission-
er, but I have received no reply.
I have received no redress,
‘The only thing they say repeatedly
is that applicants are not forthcoming
‘They are forthcoming in excessive
numbers repeatedly, but you would
not call them and then you can affront
me with this insulting reply that the
Railway Service Commissions are
autonomous bodies and what they do,
we do not know and we cannot con-
trol what they do or do not do.

I say this that 30 far as the railways
are concerned, the major reason why
90 per cent of the reservations are
not being filled is because of the way
in which the lower officials are dilut-
ing the intent of this guarantee in
practice. This guarantee is being per-
wverted. What is the guarantee? I may
explain it to the House. 8 per cent
of reservations in Class IIT cadre.
How this guarantee has been operat-
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ed in the past? The operation was in-
tended to be continued but they
struck a certain figure—8 per cent of
the total and they got an absolute
figure. Now that figure was given to
me not throughout Class III. It was
given to me in certain categories with
which I have past association; a total
number, for mstance, for firemen,
drivers, shunters, guards, station-
masters, etc. with the result that in
these categories with which 1 have
past association, there are 20, 30 or
40 per cent, but in some categories
with which I had no association, I
got no employment. I accepted that
position, but now what has happened.
Deliberately, I say deliberately, from

the General Managers down-
wards. this guarantee has
been diluted; it has been

perverted 1n practice. How? Where
do you give me that? Instead of giv-
ing me the numbers, which I was in-
tended to get, in the categories with
which I have past association—my
friend Mr. Feroze Gandhi is not here;
but he himself underlined the fact
that it is scandalous the way in which
you are excluding the Anglo-Indian
community from a service which they
have built up and founded in this
country——this is what is being done.
You are giving me 8 per cent in the
clerical jobs; you are giving me 8 per
cent as draftsmen. These I never had
asked. 1 never wanted them. 1 do
not want them.

Deliberately you are giving me per-
centages in categories with which I
had no past association. The General
Managers know that my community
is not a community of babus. They
know that it is not a community of
quill-drivers. So they have delibe-
rately, to stultify my guarantees,
given me percentages in jobs which
are meant for babus and quill-
drivers. That is how it is
being stultified I pointed it
out to the railway authori-
ties but nothing happened. Seven
years of the ten years guarahtee have
lapsed and even with a constitutional
guarantse we cannot get our griev-
ances redressed.
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[Shr1 Frank Anthony]

The position, when compared to the
position in the Posts and Telegraphs
Department, 1s much worse  There
at least I was able to get from the
Government some kind of figures.
Unlike the railways and the customs,
they had a few figures. On the 6th of
September they gave me certamn figu-
res. But those figures indicate a very
eloquent story.

What has he given me? He has
given me the figures for 1947, For
1948 and 1849 the figures are not
availlable Then the Minister of
Transport and Communications tells
me, quite frankly, that they have
destroyed the records from 184654,
showing the number of applicants from
my community, so far as the Posts and
Telegraphs Department is concerned
I say that they have not destroyed i,
but they have never kept 1t and that
is why they have come forward with
an excuse that persons of my commu-
nity are not forthcoming in sufficzent
numbers They are forthcoming. But
you keep no records. And then when
I ask them on the 6th of September,
they say that the records of 1946—854
are destroyed so that I cannot even
test this canard that the Commissio-
ner, on behalf of the Government,
has been pleased to relate to this
House.

1 am very sorry to have to speak
in this vein My friend 1s telling me
that I am using very strong language,
but 1t is in the best tradition of Parlia-
ment,

™ So far as the Posts and Telegraphs
Department is concerned, there has
been no attempt to implement the
percentages. 1 was supposed to get
45 per cent in the telegraphists’ cadre.
But the recruitment is made hapha-
zardly with the rule of thumb. 1In
1950 there were 72 ressrvations. But
I do not know how many were actual-
ly employed. In 1951 it was 5. Why?
in 1960 the total number of emplo-
yees in class II1 cadre was increased
by about 100 or 130 and my commu-
alty got a reservation of 72 posts.
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In 1951 the total number was increa-
sed by 150. But you gave me 5.
What is the ratio? What is the per-
centage? None at all. Some junior
officer has done it. They do it in a
haphazard manner. Neither is there
any principle, nor any attempt to
implement this safeguard.

What is the position today in the
Posts and Telegraphs Department?
Although there has been a 30 per cent
total over all increase in the number
of Class IIl posts, in which I have
this reservation, whereas in 1947-48
there was 25 per cent representation
of my community, today in 1956, in
spite of this alleged and so-called
constitutional guarantee, telling me
that the percentage will be maintained,
1t has come down from 25 per cent
to 15 per cent

All T can ask the Commissioner to-
day is, i1f he wants to give any mean-
ing to the post that he occupies, to
regard himself as a trustee of the
minorities and not as a minor func-
tionary of the Government

Mr. Speaker: I now call on Mr.
Uike Then I shall call Mr Gaikwad,
Mr Ram Saran from the Harnjan
Sevak Sangh, and Shrimati Gange

Dev: I have not called a single lady
member so far

Shri B. K. Galkwad (Nasik): On
a point of explanation My party
has taken a decision that Mr. Siva
Raj and Mr Manay should speak on
our behalf. You have now kindly
given my name. I, therefore, request
you to call Shri G. K. Manay instead
of me,

Mr. Speaker: 1 will allow Mr. Gai-
kwad to speak, if he wants to speak.
If he is not speaking, I will call some
other hon. Member. The names that
I have given out will stand. I canmot
choose all the hon. Members. 1 have
to pick and choose.

Shri Siva Raj (Chingleput—Reserv-
ed—Sch. Castes): There is a slight
misunderstanding. Mr. Gaikwad has
suggested that instead of his name,
my name and that of Mr. Manay
may be included.
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Mr. Speaker: I want to call one
hon. Member from Bombay.

Shri Msnay (Bombay City Central—
Reserved—Sch. Castes): I represent
Bombay City.

Shri Sangapna (Koraput—Regerv-

ed—39ch. Tribes): Somebody from
Orissa must also be allowed to
speak.

Mr. Speaker: The names that I will
call out are: Mr. Uike, Mr. Ram Saran
from the Harijjan Sevak Sangh and
Shrimati Ganga Devi. No other
woman member belonging to the
Scheduled Castes or Scheduled Tribes
has wanted to speak. Then
Mr. Manay from Bombay, Mr
Sanganna from Orssa and Mr
Basumatar;, Mr Patel and Mr
Ayyakannu

Shri K. U. Parmar (Ahmedabad—
Reserved—Sch. Castes): What about
me?

Mr. Speaker: 1 cannot give oppor-
tunity to all the hon. Members.

Shri K. U. Parmar: We want to say
about the bilingual Bombay State
This 1s the example of the bilingual
Bombay State. We are not given as
much opportunity as possible We
are not getting opportunity even to
speak i this House. This ig the re-
sult of the hopless bilingual Bombay
State

Myr. Speaker: That 1s why I do not
want to read out the names If I give
out the names, other hon. Members
rise up in their seats. This seems to
give a lot of trouble. If hon. Members
80 desire, I will just adjourn the
House for half an hour. Let them mt
in the Central Hall and decide be-
fore 3 o’clock as to who should speak
on their behalf. I have no objection.

Now I have to pick and choose.
There are a number of hon. Members
representing the Scheduled Castes
and Scheduled Tribes. I cannot give
opportunity to everyone. I want to
%.v! olgortu;ny to a woman member.

en there is & methber representing
e Harijan Sevak Sangh. For the
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whole of India there is only one re-
presentative. We must give an op-
portunity to him to show that some
work 13 done on the non-official side
also.

I do not know how better I can
arrange 1t wathin the lmted time
that we have got. The hon. Members
can go to Central Hall—for half an
hour and come to a decision. I will
extend the time by half an hour.
Let them come to an agreed solution.
Otherwise, let them leave 1t to me.
I cannot understand this kind of pres-
sure from all hon. Members I leave
1t to them to decide. Every evening
let them sit for half an hour and then
decide and tell me whom I should call.

W Ige (A rn— faa—uaqqfae
wifew sufay) | weqq Wy, § 39
aqqy. ... (Interruptions).

Mr. Speaker: I will ask hon Mem-
bers to kindly resume their seats.
I cannot allow them to continue hke
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[ st 3v&]
A T VATAA R wEAg
o af W ff | WA D v
&t gt gt § T WgH Roo, 00 WR
Yoo, Yoo wrEfwal ®i gr § W
&Y ¥R 2000 T wom war K @
&, T vETaTon we wgw Y gt
¥ w7 & qg wEAT A A OIS W
APT §, T what ¥ AwT § W A
waraT & dwc § afer qg v o
oy g faet g€ & 9w TSw w@r

12-50 hrs.
IMg. Drrury-SreAxEr in the Chair]

g 7Y 7 fauy feqfy sow @t of
g 99 x mier & faw s
arfgg AT W g wEEl & feey
# A ag wwr wT w7 qf ¥ fx e
FIAMAF T a9 ¥ qEr o
2 a1 g1 e § f6 W oA
Y FY weATl Y W F oy Wit F
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WA T A TATH o o Y
Tt vy aw fe gfart o afe-
wifeqt w1 Iqr w1 Wy M ®
@ af fer o Wk ww aw
IR TOd g A Qrft aw aw o
word a= o f aed 1 weper
W W ® o ) § wieg add
¥ W& w7 s frwar § st wfe-
Rt gfewal & oih ot g @
gt 3 Jw g 0% ¥ ow A
® aa @ X wifeandt gfoml &
I w1 B ;TR U W WK
TR0 v R INwaw
TR ot ¢

o # @ dgger wne sfaer
% fod & o oY ani forelt §, I
TY AW AW AT AT E L AR
WYGEE $TET FATTT 7g 8 LLUL-
& ¥ QY fodrel o searan & @
w2y & fs s Wl | fawm
¥ TR TG ¥ AT AT {R
¥ wEe ®t w@isfa faed 7 faoew
g mae ¥ @ afayr & aY
YT &7 qaw a5y ¢ fr gfomr uix
arfzafast &1 IT WX g SR
7 R fear asT Y EFAT R

qTGX WE FAF 7 wer
fa¥e & 5 Y qwre fgr @ fe ST
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@ GO W7 WO ST § SR WY
W s g fe aoer v 9T fawre
w2 W %9 Ay A sgwear T 2 o
wg I & @m e dageE e
et W Ard o I fwar
& 97 T T fasw it & wfa-
ffe ot og & www WX

Tt dEgE wE HAET AR
¥ vy & w0 wfm <vo fawfar
WS QT w1 WY g€ € 1 A |
W FOTI F I & g @ faw-
faif % fod a3 fom fear @ 5 "€
a2y, "fex 39 wEY wfavgw”
Y3 9g @1% Ifge @ AT & f&
wRe¥ TR G3gT FIR sfr
& gaml WX fewifioay 1 w1 gl
@ A IFF s I i
AT AF 1 W wW a3 T AW
aft W i Ty FHEET B W
o § fm wem ) fad g A
A¥gEe W Ffsag Wi 9w
foid g T T af A gl
oI mfearfagt 1 gaR SR IR
FT AHAAEE T AGY & AR

TR §eF § qgigw s N
wit a5 fgfe a6 g€ ¢ 1 s
faa¥ awx 3 s & wf Y F wgmaw
s N afea fgfe @ o
wifs aF av Tvg T W oA
arfenfedt e gfendt & waew o
N & T Y, Iwd I T qEgEw
st r ewrr ) oot ww aw
o fow el ¥ & ar wifed ag @
& W ol ¥ 3y wgue
sfrerd ® feda 6 g€ & Wi ?
W IR § oz A ww i
e wfaent oo foide R
o i o T TR I 93 farere
W& S v wh wtg oY o feer
deH s Qv i
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Al arag g e ang-ve W
fearé & aryt aficharse & forer g § fis
wgfwe anfadl & dwvew fiear aq
) s A AR A
& s anfagl S arfenfet wr
o vy ag Satfua it mit as
SFY & epw, wfeai. awt, gfvae
fafedt aar et & oy oo vk @
1T @ w0 I A€ e d T
w7 @ A & aee 1o s
ayr frar gfawrd & &€ 0 & e
A waw § 99 ¥ qgern
g § % ag A ek ¥ 7 wAEe
frez aré § % awr o= faeit =
wifaw T & gar ad ¢ 6l IaN
ATED & whra 7 Qv ag & F
T W w1 Hfaw A@ faey
W 1wzt s wgfaa wfx
F wgwl Y wpedo wiik G
o gfawd Y § 1 3@ W W
¥ gy & ) oF @ arl anh @
ok ag ag § v g wRar A rene @
Ia:l X ml um wa—
arfeay qar fogd g ke « faed
I wHT g, W IS 6% Q) e g
Wy qqw ¥ v 44 feA wr fsiw

AT
;’i 23
1 22
b 1
ey §ﬂ
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[ 3x&]
I WAl wfedt wm ST
& foor ot 1 gy T faegw
waa g o fa gaTt sfawTe www &
forar § 1 & oF oF agEt A g e
7§ Faremar fesg Wz M Ay qAeTar
£ J@EYT &@EE ¥ 4% wfe-
aft & w7 age wudr fold
# #gx & & Yo A wifkar oy
§ ag wifearht W difve w1 fad
W § 1 T ag eaT efeamEr
sifva A€ foar mr & 1 T s
& wear agdfiew & 33=wy wifeardd
21 W) TR § o zw e
£ faa # warEt arfzarfagt & e
Bty sqrET @1 I A A WAy
T ®T 3 W 9o FAX ¥ WA
gdr 21 9 fr 0 Wl @ wfaw
t o gAY fRmr AT )
g & st aF & arelt &, ag W
WHIT § o 0% a2y o § o
SHATA R I B T T femmmn
arr § 1 efgnfaa Wk gfomt
& @Y ®/ agd A arg F@ ame
¥ e am A aw R
T @A gE g

dar Agifam fm) a1 @A &
sifeaifan) Wik gfomt ) fae dn-
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Shri Manay: Mr. Deputy-Speaker, at
the outset I desire to convey my
special thanks to the Home Ministry
for having been able to find some

time to consider this report and bring
it before the House at the fag end of
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the year and, as usual, at the fag end
of the session. I am conveying my
special thanks for this reason that the
Home Ministry has been considering
this report as a matter of fun and
fancy for them.

In the Rajya Sabha, Pandit H. N.
Kunzru had rightly reminded the
Home Ministry that this report is a
very important one which deals with
the fate of millions and it should not
be looked upon with such indifference.
I am very sorry to find that the Home
Ministry has not taken into considera-
tion that valuable suggestion. Having
gone through this report, I find that
the Commissioner for Scheduled
Castes and Scheduled Tribes is reduc-
ed to such an anomalous position that
the Home Ministry is not prepared to
take into account seriously, sugges-
tions or recommendations of the
Commissioner.

The Deputy Minister while opening
the debate said that she is here to
invite suggestions and criticisms,
whereas the Minister of State in the
Ministry of Home Affairs said that he
could do nothing so far as the criti-
cisms levelled here were concerned.
Why did he say so? He said: “We
are here merely for giving grants to
the States so far as this problem is
concerned; we could do nothing
beyond that.” 1 fail to understand
this. The Deputy Minister invites
criticisms and suggestions, whereas
the Minister of State gives his reply
saying that he could do nothing so
far as the criticisms levelled here are
concerned.

e May I ask the Deputy Minister one
question? There are not less than
232 suggestions and recommendations
in the Report for 1955 and about 258
in the report for 1956-57. How many
of these recommendations and sug-
gestions have been implemented? She
had invited suggestions from the
Members. I am asking leave aside the
suggestions from the Members, how
many of the suggestions and recom-
mendations made by the officer who
is meant to protect the interests of
Scheduled Castes and Scheduled
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Trw ', have been implemented. To
my kn.wledge only a handful. Ang,
that too, while implementing some of
the suggestions the Home Mimstry
has merely passed on to other Minis~
tries that these things should be
looked into and. if possible, imple-
mented.

The Minister of State in the
Ministry of Home Affairs, Shr1 Datar
said that the Centire could do nothing
except to pass on the recommendations
to the States except to suggest to
the States what has becn said here.
He has conveniently forgotten the
statutory obhigations that lie on hum.
I will remund him of what took place
in the Constituent As embly while
this article 338 was being discussed.
He should know as to how this article
338 came to be incorporated in the
Constitution  8Sir, the antention  1n
appointing a Commuissioner to look into
the gricvances and the safeguards
provided for Scheduled Castes, Sche-
duled Tribes and other Backward
Clas.es 18 that the Commu.ioner would
submit his report, and whichever
Mimistry is 1in charge, as 1t represents
the President, 1t will make sincere
and honest efforts m putting through
the suggestions and recommendations
of the Commissioner I have gone
through about four or five Reports and
I find that there are recommendations
which run right through from the
first report to the sixth report sull
remaining to be implemented.

Then there are other obligations
about which I would like to remind,
and they are about the Congress
Organisation. In 1932 Gandhiji de-
clared “fast unto death” on the pro-
blem of untouchability—when Dr.
Ambedkar demanded separate electo-
rate, Gandhiji went on a “fast unto
death” and said that he would not
allow separate electorates to the She-
duled Castes in India—many of the
associates of Gandhiji came to Dr.
Babasaheb Ambedkar then and a
mecting was arranged between Dr.
Babassheh Ambedkar and Gandhiji.
There Gandhiji gave a categorical
assurance 0 the leader of the Sche-
sduled Castes that he will sce that un-

- . -
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touchabhility is eradicated within ten
years’ ume. And, may I remind the
office bearers of the Harijan Sewak
Sangh that the Harijan Sewak Sangh
came nto bemng because of this
assurance of Gandhiji that within ten
years he will eradicate untouchability
from India, and it was for that rcason
thus Harjjan Sewak Sangh was estab-
lished?

I am very sorry that not only 10
ycars time but roughly about 25 years
have passed, and still what has been
done for, leave aside the eradication
of untouchability, the amelioration of
the conditions of Scheduled Cactes
and Scheduled Tribes? Many hon.
Members have spoken here. 1 was
hearing all of them. About untouch-
ability tens and hundreds of instances
were quoted here which gives a very
gloomy picture so far as the problem
of untouchability 1s conccerned. I am
very sure if every Scheduled Caste
Member 1n this House is given ample
opportunity to speak each Member
will quote not less than one thousand
instances 1n his own State where these
tyrannies are being inflicted on the
Scheduled Castes.

Speaking about Bombay State, not
a single day passes when you do not
find in the Press some instances cited
regarding the harrassment caused to
the Scheduled Castes. I have no time,
otherwise I could give number of
instances in all the parts of Bombay
State including Marathwada and
Vidarbha. There are wvillages where
organised attacks are made on the
localities of Scheduled Castes. The
other day in the Bombay Assembly one
matter came up where the Chief
Minister of Bombay State had to con-
fess that he was ashamed of the atti-
tude adopted by the Police Patil so far
as the harrassment was concerned.

Mr. Deputy-Speaker, 1 have many
more things to say but, unfortunately,
my time is very short and, therefore,
I will hurriedly give some instances
about the services.

Mr. Deputy-Speaker: Just now, the
hon. Member said that there was no
time, and now he says that the time
is very short.
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Mlam:'iamtheonlyupte-
sentative speaking today on behalf of
the Republican Party of India.

Mr. M-sm: That is quite
all right, but there are only ten
minutes allowed for each Member.

Shrli Manay: Sir, I want to bring
to the notice of the Home Minister
that this wuntouchability is being
rigidly observed in the entire Secre-
tariat of the Government of India, and
I will quote instances not in other
Ministries but in the Home Ministry
itself. In 1948 there were about 300
Scheduled Castes employees in the
services of the Home Ministry who
were confirmed, and there was a rule
that promotions will be given only to
such of the employees as are confirm-
ed and are permament. In 1952 there
came another order from the Home
Ministry. It said that not only those
who are permanent but even those
who are quasi-permanent will be con-
sidered for promotion on the basis of
the length of service. Firstly, it was
only such of those as were permanent
servants who were to be considered
for promotion. But, in 1952, another
order comes and says that while pro-
moting, the length of service will be
taken into account. I tell you, had this
1952 order not been given effect to,
not less than 300 employees would
bhave been promoted and they would
have enjoyed some higher position
in the Home Ministry today. But
unfortunately this order of 1852
marred their interests once for all
Why this order was issued? Simply
because the Secretariat found that
the untouchables are gefting undue
benefit from that 1940 order. This
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Mr. Depity-Speaker: That is a:
long distance off and the time iz off.

Shri Manay: Only three minutes.

Mr. Deputy-Speaker: Not even
one minute. I have already given
the hon. Member more than 13
minutes. I have fixed the limit to
ten minutes. He has taken two more
minutes.

Shri Manay: 1 was told that we
could get 15 minutes.

Mr. Deputy-Speaker: He ought to
conclude within one minute.

Shri Manay: About the Ramana-
thapuram riot, I am one of those
who have visited the affected aree.
I am surprised to observe that when
this riot was going on, when Sche-
duled Caste people were being but-
chered, the Prime Minister of India
was in Bangalore at that time. And
he merely made a passing reference
there to the riots that were taking
place at Ramnad. When I read that
the Prime Minister was running to
Madras to save Brahminiam from the
threats of Ramaswami Naicker,
1 was rather surprised that the
Prime Minister could find time to run
to Madras to save the sacred threads
of Brahmins and that he could not
find some time to go to Madras,—
leave aside Ramanathapuram, though
it is not far distant from Madras—to
save the lives of the Scheduled Castes
there.

I have been told that the Sched-
uled Castes were being burnt by be-
ing put into the fire there. I am
very sorry that the summary that is
given by the Home Minister does not
give the information which was re-
peatedly asked for. If you excuse
me, the Speaker had assured us that
the information would be given,
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the Ramanathapuram riot. I am
surprised to find that in the sum-
mary also, nowhere there is a men-
tion about the number of deaths that
took place in the Ramanathapuram
riot so far as the Scheduled Caste
men, women and children are con-
cerned.

Shri Balkrishna Wasnik (Bhan-
dara—Reserved-~Sch. Castes): There
is no Minister representing the Home
Ministry present here. They are as
many as three. At least one of
them should be present.

Mr. Deputy-Speaker: I realise that
there are three Ministers. One
ought to be present. But they have
left one of their colleagues here.

Shri Sanganna: I am very grate-
ful to you for having given me an
opportunity to speak on the report
at the fag end of the discussion.

Mr. Deputy-Speaker: Part of the
time need not be wasted by that re-
mark.

Shri Sanganna: It is only a sense
of gratitude. At the outset, I may
congratulate the Commissioner for
the Scheduled Castes and Scheduled
Tribes for the trouble he has taken
in compiling the report, but alfter go-
ing through the report, I find that it
seems that he has consulted the State

competent to go through the area of
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much development is necessary.
Therefore, I cannot say that this re-
port is above criticism of the people.

Moreover, at the conclusion of the
tours, the Commissioner is also ask-
ed to give a press statement as to
the impression about the conditions
existing in the area. So, he is put
in such a delicate position that he
cannot say what he really feels, and
say things which are really unplea-
sant. So, I request the Commission-
er, in the future reports that he may
make, to come to Delhi and make
his reports after the completion of
his tours. Only in such circumstan-
ces his report will be unbiassed and
independent.

Coming to the points regarding
the State which I represent, I must
say that it is gratifying to note that
the Commissioner for Scheduled
Castes and Scheduled Tribes has
stated that Orissa is one of the most
backward States in the country and
that much attention must be given
to its development. But in one of
the important recommendations.
made by him in the report he has
not made mention of Orissa. Due to
the activities undertaken in the first
and the second Five Year Plans, so
many things have been developed,
but there are still more things to be
done by the Government.

While insugurating the handloom
industry in Bhubaneswar, Sri Vaikun-
tha Lal Mehta, the Chairman of the
Khadi and Village Industries Com-
mission said that though the per
capita income and the national in-
come of India have improved, so far
as the per capita income and expen-
diture of these people are concerned,
they have not improved. In the
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to improve the educational standard.
So, unless the educational standard
is improved, I think that no scheme,
however well-thought out can suc~
ceed and give good results. In the
present set-up, there 1s the qQuestion
of deccentralisation of political power.
Unless the people are educated, poli-
tical power cannot be enjoyed by
them

‘Under the decentralisatipn scheme,
there are the gram panchayats and
the local boards. But though there
are so many Adivasi members in
those local boards and local bodies,
no responsibility has been given to
any of the Adivasi members. So,
unless these Adivast members are
given responsibility, they cannot be
in a posttion to understand the work-
ing of the democratic set-up. There-
fore, 1 request the Government to
see that more money is given to the
Adivasis for the education of their
«<hidren.

14 hes.

Now, the Commisaioner states in
his reports that basic education iz
very well apprecialed I may respect-
fully submit that very recently, si1x
months ago. the present Chief Minis-
ter of Orissa, welcoming the All-India
Tribal Confercence in the district of
Koraput stated that the present sys-
tem of education 1s not suitable to the
gemus of the adivasis and that it
must be reoriented to suit the down-
trodden people of the country. The
people who are receiving education
there are not suitable for the type of
administration existing at present.
The farmer's son can become a
farmer; a carpenter’s son a carpenter
and a smuth's son & smith, but where
is thewr righful plsce in the adminis-
tration? A carpenter cannot become
a Miunister; or, even if he becomes a
Minister, he will be a tool in the
hands of the Secretaries. So, general
education must be imparted in the
Ashrom schools and other schools in
Orissa. So far as the Ashram and
Sebashram in Orissa are concerned,
nobody haa been sent up from Lhose
scheols at sl to the collegiate level
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or even to the secondary level So, I
do not think this system of* education
will lead to any positon. So, in
order to improve the condition of the
people, the system of education must
be improved. ¢

Coming to the economic situation,
many things must be done in the tri-
bal areas. There are so many irriga-
tion facilities, but they have not
been implemented. Though the adi.
vasis have got lands, unless the irm-
gation facilities are implemented, jt
will be of no use. They grow tobac- .
co and all those things, though the
lands are At for paddy cultivation,
for want of irngation facilities. They
are not able to wnplement the ArTiga-
tion schemes necessary for the
_growth of paddy Though the lands
in the tribal areas are rich and fert:le
irmigation facihities are not given pro-'
per attention. Even the Planning
Commussion have appointed a com-
mittce  to investigate the irTigation
facilitics 1n the tribal arets, but they
are not tackled, because the officen
who go there are not so competent .,
to go into the interior and fnd ou:
the various irmgation facilies. Even
the Commissioner has stated, ther.
are people who walk about naked nike
anumals, 1 the district of Koraput
When such is the position, 1 do not
think 1t will be possible to wmnple.
ment the schemes under the pre-ent
circumstances

In order to execute the programme
for the economic development of the
advivasi people, 1 think the commu-
nications must be improved. It s
also stated that though there may be
Bo metal or tar roads, at least the
roads that will lead to the interior
areas must be taken up, so that the
people in the interior aress can be
brought into the main current of
life. Unless those people come into
the main current of life, they cannot
sdopt the modern way of Mfe. So,
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equal to one district in other advanc-
4 States. Unless the communica-
tions afe improved, I think even the
Dandakaranya scheme, about which
the Government is speaking so much,
will not succeed. Under these cir-
cumstances, their cconomic condition
must be given proper attention.

So far as irrigation facilities are
concerned, the rivers Indravat,
Kolab, Vamsadhara, Sileru, Saberi,
Janjabati and Bagra in the district
of Koraput and also Mahendratanaya
in the district of Ganjam must be
taken up. These are the rivers situa-
ted 1n the tnibal areas. If schemcs
for these rivers are implementdd,
then all those lands belonging to the
Adivasis van be exploited

So far as officers wortking in these
areas are concerned, I think the
officers who are posted to thoze areas
must be given special training The
Adivasi people are so susceptible,
that unless the officers get special
trainng for that purpose, they will
not be able to tackle the problems
of Adivasis The Adivasis cannot be
approached with an attitude of pat-
ronisation Unless the officers
approach the people 1n terms of equa-
lity and as friends, I think the
Adivasis will have no confidence in
the officers. So, I request that a
separate cadre must be trained for the
machinery intended for the Adivasi
areas. Unless the machinery 1s
specially and separately trained for
those people, 1 think the general
administration will not be 1in a posi-
tion to solve their problems

1 request that the suggestions which
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Castes and Scheduled Tribes were
badly neglected and bddly exploited
by the advanced communities. So,
after the attainment of independence,
our Father of the Nation wanted
some spceial provision by which
these down-trodden people can be
brought to the samc level as those
people who are advanced 1in the
country. We know how hard he had
to fight for this special provision.
The Father of the Nation wanted this
provision and when I was a Member
of the Constituent As.cmbly, 1 kiow
how hard we had to fight for those
provisions. Only ten years were
granted for the development of there
down-trodden people in the country.
That period of ten. years 1s gomng to
be over and 1t 1s time to see how far
they are devecloped and cducated.

I heard with rapt  attention the
Deputy Home M:uister as we!l as the
Minister of State in the Mimstry of
Home Affairs day W fore yesterday
and esterday. They said that much
has been done, a lot of money has
been allotted and spent for the deve-
lopment of these Scheduled Castes
and Scheduled Tribes But my ques-
tion 1<, it 18 not a question of how
much money has been allotted for
them or how much has been done for
them, but we have tc see how much
they have improved their condition
and made progress. This complacence
that the Government has done very
much is rather detrimental to the
spirit with which this ten-year guaran-
tee or ten years’ time has been
given for these Scheduled Castes and
Scheduled Tribes.

Of course, 1 agree with the Deputy
Home Minister who said that money
is not the only problem, but there
must be methods by which we can
improve their lot. I agree with her
that education and only education
can develop these down-trodden
communities, We have to see within
these seven years of independence,
how much we have done for their
education or for their development.
If you go into the details, you
wil find that we ave rather die-
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appointed. We are disappointed
at the fact that the Special
Officer or the Commissioner, who has
submitted this report on Scheduled
Castes and Scheduled Tribes, has not
mentioned about the plain tribals of
Assam, who are more than 8 lakhs,
though they are Scheduled Tribes 1
do not know why. In the Constitution
also, there 1s no mention about these
plain tribals of Assam

Also, ten lakhs of tea® labourers,
who are Santals, Gouds and Uran
from Orissa, Bihar and South India
are not taken mto consideration, be-
cause no mention is made about them
in the Constitution But it is a fact
I do not want to blame the Commus-
sioner for these irregularities In our
case the difficulty i1s with the Consti-
tution We are not prepared to accept
the plea that the population of
10 lakhs of tea garden workers and
the two lakhs workers outside the tea
gardens are the floating population.
Their position has to be taken into
consideration Now the time has
changed, the condition has changed.
The world 1s progressing and the
country 1s progressing So, we should
take mto consideration these commu-
nities also, along with the other tribes
of the plans

1 come from Assam State, wiuch 1s
a frontier State It 33 our eastern
frontier There is a 40 mile road link-
ing Jalpaigunn and Cooch Bihar There
are so many communities, who speak
80 many dualects They are intimately
and closely connected with our State.
Their problems are pecubar. Assam
has got a population of 90 lakhs OQut
of that 80 lakhs 33 lakhs are Schedul-
ed Castes and Scheduled Tribes So,
more than one-third of the population
of Assam belong to those commu-
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get reservation we have to fight We
have to fight for our legitimate &e-
mands We find that only after fight-
ing our grievances are remadied.

The other day our Home Minister
visited the State of Assam and & lead-
er of my community waited upon him
to represent our grievances. I, there-
fore, request that there should be a
change 1n the Constitution. Now the
difficulty is that the tribes in the
plains are governed neither by the
Sixth Schedule, nor by the Fifth
Schedule Therefore, the Commssion-
er has no way to help them. 8o, 1
cannot blame him

I, therefore, request the Deputy
Mimister to amend the Fafth Schedule
by omitting the words “but does not
include the State of Assam” This is
an anomaly in the Constitution It
must be removed

Then, there are 10 lakhs people who
are i1n the tea gardens There are
also people who are not in the tea
gardens now They are not treated
either as Scheduled Castes or Schedul-
ed Tribes But these communities are
as backward as other backward com-
munities are So, I agree with the
Deputy Minister when he says that
education should be spread and dis-
abilities should be removed soon

I am in a hurry because 1 have no
time 1 want to refer to many more
points I shall be very glad and thank-
ful if more time is allotted to me, be-
cause I am the only man who speaks
for Assam

I want to mention one peculianty
The Scheduled Castes of Assam do not
suffer from acute social dusabilities n
Assam. We are free from that. As
far as education 1s concerned, you will
be surbrised to find that in Assam the
tribes are more ad
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missionaries, it is because of them that
eoducation spread so much in the tribal
They have made a valuable

all other respects We should not
sllow that to continue We should
also progress and advance like the rest

{Nagapsttnam—

: After the
attainment of independence, we have
made commendable progress m vari-
.ous walks of national life in this
country In the political life, because
.of our stable government, we have
earned name and fame 1n the inter-
national world In the field of econo-
mics we have made tremendous pro-
gress, which 15 nightmare to our
neighbour and an object of envy to
other world powers

But most unfortunately, the progress
we have made 1n the social life, I have
to say with regret, 1s not so satisfac-
tory 1 do understand the difficulties
regarding the social problems in this
country History, the repository of
truth, reveals to us that whenever and
wherever atiempts are made to bring
social or rehigious reforms, they have
to meet with great opposition We
know the story of Luther We know
what happened to Wyeliffe in England
Why even in our country, the great
Buddhist monks were very cruelly
treated by our Hindu forefathers

The question here is this What
are the steps taken to wipe off thus
most inhuman act from this country?
Of course, a tilent revolution is tak-
ing place in our country In caties and
towns the untouchables are able to
enjoy certain freedoms along with
other citizens of this country But, m
villages, the status quo remains Of
course, as I have told you, some pro-
gress has been made. But 1t is not to
the extent expected.

In the course of evolution, it i3 quite
natural that we have to come acroas
instances like Ramanathapuram
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incidents. I am not worried thatso
many people have been killed in this
incident. I am not worried that 3,000
houses have been set fire to But what
is the attitude of the intellectuals in
this country? The so-called intelli-
gentsia has not taken it in the proper
sense in which it ought to be taken.
It 1s most unfortunate that a great
blackmail has been done n South
India No paper has given due publi-
city to these unfortunate incadents If
some firing or something like that
happens 1n front of them, 1t will be
published in headlines and 1t will be
cniticized very severely But, when
people are murdered and when ladies
are molested In  this unfortunate
country, the newspapers, particularly
1 the South, do not publish them 1t
13 a sign of degeneration of our jour-
nahism, 1 regret to say

I am not worried about the innocent
people of this country But a major
part of our people sincerely believe
that untouchability, that 1s, having
contact or association with Harjans 1s
something irrelipious  They sincerely
believed that )f they have closer asso-
ciation with the untouchables, the
gates of heaven will be shut to them
They are very sincere and they are as
sincere as the great Marcus Aurelius in
this conviction Marcus Aurehus
sincerely beheved that the Christigns
were cannibals, that 1s, man-eaters and
so he persecuted the Chnstians, ruth-
lessly There is no doubt that he sin-
cerely believed in it So also are the
unfortunate people in this country who
constitute nearly 80 per cent of our
population They sincerely believe
that 1t 1s something irreligious Yet,
the world acclaims today that Marcus
Aurelius 13 the greatest philosopher
that Rome has ever produced So, I
always have the greatest sympathy for
our unfortunate people If anybody
gets angry wiath these people, it is un-
fortunate It 1s not historical

What are the steps taken to bring
out these people from this old rut of
thinking What are the steps that we
have taken to show them that this 1
a wrong notion® That is the question
that I would hke to pose in this House.
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If anybody in this House says that the
Untouchability Removal Act s the
answer to my query, I can only say,
I am sorry for it. I have no regard for
this Untouchability Removal Act. In
my opwion, it is most undemocratic,
it 1s very unpracticable. Before you
bring a legislation, you have to pave
the wer Any amount of legislation
on social disability will never help us.
That 1s the theory of the great Burke.
We all know that legislation should
be slow so far as social problems are
concerned. What action has been
taken® Have vou brought about any
mental or psvchological revolution in
this country to make the people think
that tae untouchables, the Harijans are
also their brethren? 1 submit, in this
dircction, the necessary propaganda
has not been made I have suggested
in my speech on the Demands for
Grants of the Home Minictry how this
could be tackled But, no action has
been taken so far in this regard

Regarding rce-ervation in  employ-
m=nt, Government has given some pio-
tection to our Schedulrd Casics people
and definilely the Scheduled Caste
pcoplc have also mude some progiess
But, 1if all the safeguards snd the pro-
tecion had heen effectively put into
operation by the officers who are at
the helm of affairs,Iam surc the posi-
tion of untouchables would have been
detinitely better. As 1 have already
mentioncd 1in my speech in this House,
the officers ire still not able to think,
they are not able to realise 1t 1n the
rcal spimit and sympathise for these
unfortunate people That 1s a matter
on which the Commissioner has also
repoited For that, the Commissioner
has suggested that a body should be
constituted as a watch-dog to supervise
how these suggestions arc implement-
ed, how the proteciion 1s  maintained
and how the saf>guards are put into
operation But, this has not been
done. I have also urged for an auton-
omous body to supervise this matter.
This has not bren done so far.

So far as vducation is concerned,
some scholarships are given. But. this
does not reach the poor students im
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time. 1 also request that the quota for
these scholarships should be increased.

Again, I like to pgint out ih this
House, you have given protectipn g *
far as education is concerned, you have
given some facilities so far as employ~
ment is concerned. But, you have not
given any protection regarding com-
merce and industry which is the most
important thing, because commerce
and i1ndustry are the veins of our eco-
nomy. We should also see that these
unfortunate people are given in that
field of economic freedom. That is
also just 1 accordance with our soc-
1alistic theory. If we want to see that
the wealth of this country is equitably
distributed, we should give them some
protection m this field of trade and
commerce.

I would submit, if a Hanjan wants
to get a permat 1n the transport indust-
ry, it 1s said that, accooding to the
present rule, he should have previous
experience and he should be a fleet
ownet Where could he go for this?
We ar¢ unfortunate people; we have
been suppressed fiom time immeme-
11al and out economic position 1s most
deploiable  How can we get all these
thingz® 1 hope our Home Minister
will be kind enough to look into it and
see that these people also get thesr
adequate shate in the economic field
in this country

Agan. 1 would hike to point out one
important thing. Just to see that the
1epresentation of the Scheduled Castes
was adequate 1in the Government ser-
vice, the Commussioner has been good
ecnough to suggest that in every State
at least one member from the Schedul-
ed Castes should be taken in the State
Service Commussion The Centre has
implemented it They huve taken one
Harijan Unfortunately, as far as my
knowledge goes, I do not think any
State has taken a Harijan in the State
Service Commission. This is & very
important thing. 1 particularly ask
our Home Minister to see thut the re-
commendation of the Commissioner
which has been made in 1933 is tul-
filled at least in 1938.
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Again, there is no Governor, no Am-
bassador from the Harijans. I hope
our Prime Minister will, in the year
1958 at least take them from this com-
munity. Give us status. We do not
mind whether you touch or not. As
the Deputy Minister has cleverly stat-
ed, mere touchability will never solve
the problem. Whether you touch or
not, give us work, give us position,

give us power. That would be the

proper cure .all these evils.

I am very much thankful to the
Home Minister. He has always been
very sympathetic. In his strong hands,
we feel that the future of these weak
people is always safe. I like to thank
Shri Datar, who has taken a lot of
pains in the Ramanathapuram area to
assess the real position and give some
facts. Also I would be failing in my
duty if I do not thank the Deputy
Minister which has made a very bril-
liant speech to open the eyes of so
many unfortunate people in this
country.

Shri Shanker Deo (Gulbarga—Re-
served—Sch. Castes): Mr. Speaker,. ...

Mr. Deputy-Speaker: I am Deputy
only. 2
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serargar § 5 dR AN dfews
s wr W F A g fT g
w9 ARy 39 9T AT ¥ faw
& W TR AR T yuw T AR
WX & AT A6 qwwd § s g dfeedes
§ @ xmardn e d fewr adwm &
ffevaa aft § W R | dferwrd
ot T A § T MIAAHAA Xy AT |
st g0 Wt aATE.W (AETH—
tag—srgfam anfagt) : ad e
fafred & FreTd o 1
s+Shri K. V. Padalu (Golugonda-
Reserved—Sch, Tribes): I am grate-
ful to the Commissioner for preparing
his Report in detail regarding the pro-
gress made by Scheduled Tribes all
over India. It 1s appreciable that
the Government of India are granting
amounts for the development schemes
proportionately on population basis
But Andhra Pradesh in this respect
stands on a different footing Half
the area of Andhra Pradesh was a part
‘B’ State till recently. This area adds
about a half million Tribal people who
were neglected for ages They are
very backward The Government of
India may therefore grant some more
amount to accelerate quick develop-
ment 1n the very backward area of
Telengana.

Shri Mohkiuddin (Secunderabad):
Can the Minister follow 1t

Mr. Deputy-Speaker: The Ministex
nas got the knglish translation of it.

Shri K. V. Padalu: The report in
dicates the delays 1n the issue of sanc-
tions by the Central as well as the
State Governments. The following
suggestions, m my opinion, may re-
move the difficulty to some extent.

All the schemes to be included in
the Second Five Yesr Plan may be
included and appreved in the State
Plans at the beginning of the Plan
veriod. The formal approval by the
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Centre as well as the State Govern-
ment may not take much time there-
after every year.

The rainy season from July to Sep-
tember may be utilised for corres-
vondence and locatiernt of the schemes
finalised every year. The financial
year may be changed from April-
March to July-June to facilitate the
proper implementation of these
schemes. This change, in mv opinion,
suits our country.

Government should change their
attitude regarding selection of officers
to be posted in the tribal areas. It is
a fact that officers are posted to tribal
areas as if they are punishment sta-
tions These officers lack missionery
zeal regarding implementation of wel-
fare schemes. This results in the neg-
lect of tribal welfare work The re-
port should indicate the actions taken
by the State Governments in this res-

pect

“The Commissioner has only an ad-
visory capacity. He can only advise
and cannot take executive decision«
regarding the implementation of the
various schemes, He may be given
some executive powers to enable him
to obtain proper co-operation from
the State Governments. If necessarv.
article 338 of the Constitution may be
amended accordingly.

+ The report of the Commissioner
should be discussed in Parliament
every year to enable the Commissione-
to utilise the benefit of the criticism
bv Parliament Because the report
for 1935 was not discussed during 1956
the Commissioner could not indicate
the position in 1856-57 regarding the
agtion taken on his recommendations
made in 1933,

The Commissioner has not toured
the Andhra State during 1985. The
recommendations made by the Assis-
tant Commissioner in 1835 end thosc
made by the Commissioner in 1956-57
indicate that he had not been to the
interior parts of Andhra Pradesh.

As regards education, according to
the report, the quantum of literacy
among tribal people is 15 out of 100.

T **Eoglh tranalation of speech delivered In Telure
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It is, therefore, suggested that educe-
tional concessions to Scheduled Tribes
may be extended for ten more years.
It is also suggested that the report
should furnish the information regard-
ing literacy State-wise, instead of giv-
ing a single figure for the whole
country. Thete is no information re-
garding Central help in the report for
1956 to the State of Andhra Pradesh
1 suggest more amounts should be ‘I-
lotted for high schools, which should
be started at suitable places. 1 appre-
ciate the recommendations of the Com-
missioner regarding Ashrams and
Sewashrams.

I now come to agriculture. The
agriculture farm at Chintapalli pro-
posed by the Commissioner should be
started The tribals should be provid-
ed land with irrigation facilities. The
lands should be cleared with the heip
of bulldozers. This will remove the
menace of shifting <ultivation. Ac-
cording to Act 1 of 1917, non-tribals
should not occupy the lands of the tri-
bal people. But, many non-tribals
have taken away the lands of the tr:-
bal people. I, therefore, request that
a committee should be appointed to
enquire into this kind of exploitation
and such lands should be returned to
the tribal people.

My next point is co-operation The
monopoly system of the Indian Finan-
cial Marketing Society at Daunoor,
Chintapalli and Lambasingi should be
stopped and a fair competition should
be created. All the 20 Forest Labour
Co-operative Societies are exploited by
non-tribal people. This anomaly
should be removed and the tribal pe -
ple should be saved of the loss of
Rs. 65,000 which s mainly due to in-
crease in the number of non-tribal
members.

As for the medical side, medical
officers with missionary zeal should be
posted in the tribal areas. It should
be made compulsory that meritorious
service in tribal areas only will coun*
for promotions. Lady doctors and
maternity centres are unknown o
tribal areas. All hospitals should be
provided with residential accommoda-
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So far as communications are coBe
cerned, the number of post offices
should be increased in the tribal areas
even though 1t is & loss to Govern-
ment. All the muttas in the Agency
areas should be linked with roads.

The Commissioner has indicated the
targets 1n terms of ‘10 roads’ or ‘S
roads’. I suggest that the targets may
be given in miles,
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& ufow yyfasar 37y & g ot
e ok agw @ Wd @, @wd
aafarar qast & wrg wEl JEa<
o afrm & anft 1, e e
ik e & ooy oW, Sl
g v &eg 47 sy Y, i) wpwfan
oz fgg ¥ ardt #), g2 fard i ey
® oY ¥, aradr gfrr ST Araw
¥ @y Y, ey gafaw o fard Y
whr s a7 T Ay WYY
o o aga A fETOT T ARAE )

W & uar = A/|w; AT faen
gy argw gl ® anfa  fanht
atfger w1 1 w9 § &£z Hfaw qr Ak
iy ¥few v @ETATEE  TETOA
0 Y@ §2 & gy Trara<y I )
™ & s & 7y R fearddz
oY §f Ofwew av gifgg & arefw o
o froiwar & arfea w7

WA IS MY § AR
aTh § wwrent 8 frafe &t ad ¢ AT
A nAsTow e Aafqa &y & A7-
o8t vfewifat dic soht w1 aga
o wevr femr o )

¥ Wi iy gETw A

AW wfEw ;WY TN R
cfwg & urivw s fad ot o
ufis oA i 1 WY wId gl
N arg wig wrEr A e §

N aue: g § W@ T vEN

wequr framw & fad sopr
S asft § wrp ey wnd sfe sifay
Ima Wi @ fawg @ femf v} 7
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s arfrard | R, ot it
O} 9T FTETT Y T ¥ X w7 DA
fear amd 1 ¥x wfer WY goerl
N g dara w¥ qug R fawrw
aast & o gyt qreffarde & Free
0% AT WY O any Ay quy frend)
ara fr ag ¥k onfr sy spererer T
som 1 goerd A 9x i Al
¥ veqwer faaros, ot wife oty
frares w1 W FaE T & AR
fear o 1 e farnedt Wi W1
AT g § 1 W & A Y
qrg TPRF YT qafae sl ax faey
@Y gy were gy ) freet g eR
9T wrm qr arfa Ao @i
F AT wrfr e qEy ST
& fegr ag

FIw AW . 9 AV W9 9T
T ¥ wr wA dfwd

e : A Faer I
15 hrs.

Mr. Deputy Speaker: Now his
speech is discontinued. It will end
herc 8Shrimati Ganga Devi. She can
speak for five minutes. She was not
present when she was first called.

fmt dmr q@ (Iwr—fRra—
wfer afemi) : soremr A,
ax AR o9 N = & fod
yqarx ¥f ¢ fr ane Wi & R
o & arew faar &1 ow fady o
% 7z sz wgr g s (e ¥wow
gTATe o T faegee srezw wfirerc
W foid graw f ot @ e
M IR AAEERNE I WA
# gt wpr ¥ wrk 3@ 9T 9k 0
g wa {1 Ofer gw g wmrn
wigY § e S gemat ae fsewr =
fear war §, oW < forn aaw fe
w8 urw gk e ey v
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gt @I ¥ wgrom } fr
wd ey fivy cdar ¥ foo wOE
Wi ed §T, vaTgu, ARG W AR
wgd § fir g ol & wiwd 7t wfed,
A win ey A ) W AR
fr ¢ warar wrw v wed o fiux
@ & fuyger wreew ¥ faemT SeaT
gt & e fomr air &1 i W
w fgerw wifgd, wd v faam aft

wfgd | A} W & o wOT T -

% frar gor 8, o oW F 0T WA
wd fear guT . g SR Ak weew
T & —gt A v X FEw R, g
I X FAET

wfrere w Fedid gar? AR wrh
el AW fr IR AR
AN F—T FT— oy oy HF
Ay o Ay T W w
2 wfeam & 3@ & At T e
3 T ¥ OF FoR
TMAGofte Fugy A/ JW Yy
T QAT 7 qEY ®1 @AW )
wewt E fe fggem w1 afoorm
farr warar gt & ) fawr oft uw-
AT A &, T3 A & A
bt afewf o aver w9
R e, SR e O &, @ @
AR % gy gfcwT ¥ FIC ww
fear ot & ol 3w & aededt A
¥ 49 e e & 1 O ot e
3 s O o R |
wiid gwadvag Wy ww
e ¥ ow g @ W
e & Frdd, fawr ¥ o e g,
TS, W R & o g
e et draner aftg, fm @
TV TGN AW T an W gl
row femr e war 3 fndy ofe-
et Ffaw?  praw
e afic g fodd ok Wk e
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oY wg xady sl 0 wifigd fis gt
[ fr—aew  fr—fga
oy wh oA wraw 1 fgy
T w1 g 9 Y AT alaEm
T fager g7 &, ST wara gar g,
797 7wy fox aw ot wfed 1 v g
Yo sdmam i, s
WRW R w s g aw T
A, arc W wr and, @ F swwel
5 39 qx maide W v & s
W\ g A aren faew R
g1 FeiE F Ag & I ofard o
fos g wifed, fm & o Qe
ST, AT Wi Ter i § o

T T aEE o fro ¥ |
o fro ¥ wirrasy ¥ Frad) Y favpraer
# o SR avR v e IR
TRT S9AT H7E AT T8 FAT, TH Iy
& frd 7 o=y W Iy Y B
avx § 1 agr ¥ wfeed ¥ g
foe &t 1w wifesd w fodvd
2 awd ) & WA 0w fopd
A A w7 AWY .

FANATGETE | TGS F
CATTT R SATE | gy KAk &
Tt wfygw a7 7 @ ¢ fe afex-
faa grmaw g wifgd 1 S ¢
ferro g g § fe N dwar
T §, 3 § dvw, e, e o
wd ¥ fird A foggey v & writ
! Iz« T D aet ) @
BT T i w5 W6 9w Y alt
wraTht & Y I orEt QX v
o & T @ I G
AIwF |

fareqr & ar & wgr v § o qely
qu-adfy AT F ¢,89,00,000 FYAT
wk gor § 1 ¥fer ag oY T W

g, wg et dvadte Yo ey
g ST AN W T W,
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VATTN WENT : AT qEET
wrwsw T g X arw fimz 4R
fafrex oifgar & v & forwrer X
fad @

s ot tft ;g7 qea @ A
wofe fraré 7€ ¥ Wi 39® A wiwd
fed @ & ¥ aftafer st frerd
w g T g R A Y AW
weit § Fr fireger stesw W fdy
wfe gk 81w e @ fis oY dwad
wnfew &, a0 fs s, gerfaes
W ifewdr I §, N S
aowt ¥ § Wit fragee R & A0
& oY o Y g, g T ¢ wfa-
W ¥R, Y fis 33 wfaga a1 vo ufa-
wr fewr€ o€ & afe oy e W
fear war @ afoorr a7 @ fe @Y
o A A G AR N NG
® Wit N T & e AR ey
4

WL 7 Agt I AAATE ¥ -
o woht §, @ oF wifgd fis 3% g
Wi wrw W% 9, faed faege
$RIZE & TON) WY g€ A ¥ ¥ wife
wE W QARG ), 9% wR-A1T e
AW, $I39 W feama w1 @
aw qwdkiiz ¥ as ¥ g wfed
gaTR Tg FTHTC Y A X gy @
g &, dfer o .......

IR wPw v REAA
e o wraw fafaeee o

dmf v W@ : @ frrz WX
€ wfed 1,
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I e : ¥W awe o aff
2. ReT fedt oic oy firdd o

sfwelt st W W Q-
vy wgeehy e, ...
Mr. Deputy-Speaker: Order, order.
The hon. Member should now resume
her seat.

oft mufer vw (SrR—fae—
wpafe anfvar) - & omoel s &
< gETY T Wiy §

g wiww @ v oy fafret
qEAT W gT &

oft woafir o : & ow faAe &
g A E

I wwE ST, Wi )
was fafaeze

o worefe o ;IS e,

AT

Mr. Deputy-Speaker: I have called
the hon. Minister. Now the hon.
Member should resume his seat. After-
wards if he wants to put a question
or two, I will allow him.

Mwmfeow: & i fq &
AT wfew ST QI E | WY A OF
oz o ff & awer g1 7 ok ford
¥ fawrat & X § v Wi f

dfew srgr ww weiw (fgae) -
AT gEq A A T (g W
g

Mr. Depéty-Speaker: The hon.
Member wanted one minute. He had
it inspite of myself. Now he cannot
have more.

oft walr Ry wiltferr (gzrn) -
YTere W, qeET qw Tew fen
war o, ey o aw g dwd .
e ot frar T &)



6849 Reporis of

waTW W 7% 8 ET T W
wrew § fe wreet wwe w8 feav wman 81
oo awy A &, oY & wgr § AT EwATE |

ot win fog wlifowr @ & oquiv
fadw & agn N @ FRIE |

(Shri Arjun Singh Bhadauria then left
the House)

The Deputy Minister of Home Af-
fairs (Shrimati Alva): Mr. Deputy-
Speaker, it is with great interest that
we have followed this debate of ten
hours. It is true that some hon.
Members do feel that they have not
been given an opportunity to speak
on this subject.

Mr. Deputy-Speaker: That comp-
laint is not against the Minister.

Shrimati Alva: I have not finished,
Sir. Nevertheless, quite a few have
given us suggestions even outside this
House. We shall bear in mind even
those suggestions that have not been
given here but in another place. The
hon. Members in this House, all of
them spoke with feeling. Some of
them spoke with a tinge of bitterness.
There 18 nothing wrong. If you feel
strongly, you must express frankly.
We are also doing so from this side.
But during the debate there was no-
thing new that was not true. And,
what wa: true is not new today, all
that has :cen said here. We have
b:en alive to these facts.

Memt ‘»s have found fault with us
that we have quoted figures. They
have called us ‘utopians’. When we
feel strongly with them and speak
frankly as hon. Members, they call us
‘utopians’. Nevertheless, our task is
set, and we are going to carry on the
plan as we have laid down.

But, may I, Sir, say that the level
of the debate moved higher up only
when the hon. lady Member from
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Madhya Pradesh, Shrimati Sahodrabai
spoke and painted a picture.'so vivid
and of such graphic reality that I feit
that here the challenge was met?

Mr. Deputy-Speaker: She gave some
demonstration also.

Shrimati Alvn"l‘miued itas I was
away for a few minutes. But she
gave the House a real picture of what
things are and what they should be.
She very frankly said that if only the
approach was handled in a different
manner eve1l by those who sit in this
august body the picture could change
for the better, and a few strokes with
regular visits of the M.P’s and M.L.A's
in the country could improve the
schemes and make them a recality to
us which, according to the hon. Mem-
bers, are not yet a reality.

There was one grievance made in
this House that we are spending crores
and crores, but no attempt is made to
give a Picture of the achievements
showing how the plan is being imple-
mented for the Scheduled Castes ard
Scheduled Tribes We are not blind
to the fact that this 1s a just demand,
for when we spend crores it is just
right that we should be able to stard
here and explain as to what 1s hap-
pening 1n the different parts of the
country. Shrimati Ganga Devi, the
last hon Member who spoke, said that
she does not want to hear of crores but
she wanted to know what has been
done. In future we shall bear in mind
this point and sece that an important
section of the report when it is pre-
pared will carry this informalion in
black and white for the hon. Members
to see.

Anyway, I am now giving you what
has been done in the First Five Year
Plan period These are the physical
targets that were achieved during the
First Five Year Plan period on the
schemes for the welfare of Scheluded
Castes and Scheduled Tribes:

Bducation :
(a) Schools

. . . « 4000 schools were established which included 1
4 Ashrams va Ashrams. 20

and Se

_ ® S&ohnup;‘“&ut grants, 4,$0,000 students were assisted.
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An n?n. Member: Where are they? Shrimati Alva: Iam not able to ans-
. wer all that; let me first read through.
Shrimatl Alva: It is here in this Then,
document—Review of the First Five ¢) Attempts have n made
Year Plan and Progress Report for (e increuli,nlly to t:%t Tribal

1955-56. I think hon. Members should hil through th
be a little more studious and find out ;m:::: .m;-o ;ln‘ Ass:x:, ‘;;::

these facts for themselves. dersbad, Bihar and NEFA

text books have been pre-

pared 1n local dialects,
Shri Thimmaish (Kolar-Reserved-

Sch. Castes): Does it include the num- (d) 8,464 scholarships were pro-

ber of schools started before the First vided by the Ministry of Edu-

Five Year Plan? cation and Scientific Research.
2. Communication . . . Rs. 6 crores was spent on the develox;x;le_m_of com=

municatton and 2.340 miles of roads, bridle and hill
paths constructed.

Shri Naushir Bharucha (East Khan- I would refer hon. Members to this
desh): Only for Scheduled Castes and volume if they want to have a b/eak-
not for other public? up and want to convince themselves.

Shrimatt Alva: For all. Sir, I wish An Hon. Member: We have seea.

I am no interrupted like this.
Mr. Deputy-Speaker: The purpose Shrimati Alva: You may have aecn

was to open them for Scheduled Castes the volume but not read it at atall.
but they have been thrown open to Mr. Deputy-Speaker: When so much

others aiso. has been said, the answer should also
Shrimati Alva: I would request bon be heard.

Members to hear me patiently. All

this information is found in this report. Shrimati Alva: Then,

3. Forest labourer's co-operative 653 societies were organised.
socieues — over which so

much has been said.
. ] . . . . demonstration farms for  imparting improved
4. Agiculuurt (a)mi‘t’hod: of agriculture to Triba peopg were es-
1ablished.
1 am talking of Tribal people now.
(b) A number of colonics have been established and
8,000 families settled in them.
(¢) 350 grain banks were orsganised.
d) Assistance was given way of improved imple-
( ments, supply of sceds ubxz supply of better breeds of
cattle,
s. Co-operatives . . . 310 multi-purpose co-operative socictics were set up.
6. Cor . . (a) 800 Tﬂbtlu roccived training in  wesving, eeri-
tags Industriss (¢ ) B e oo vy

() persons roceivod assistance in starting trades
”i;mwhuhmymm:mm

110 cottage industries cerfres war: established and
(‘)hmmthuemm;uudbymkk
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7. Modical and Public health (a) 3,200 dispensarics and mobile health wmits, 25
Sacilities. malaria control centres and 26 maternity and child
welfare centres were established in Tribal areas.

(b) Clean drinking water facilities were provided.

"
¢

(Interruption).

1 do not know why there is zo much hon. Deputy Minister were to address
amusement when actually document- me she would find a patient listener,
ary evidence is given to this House. It . .
only convinces me that there is very s Shrimati Alva: I am addressing you,
little learning and only lot of alking. i

Now 1 will continue giving the
Mr. Deputy-Speaker: If only the physical targets achieved.

8. Rescarch Instiute . . . Tribal Research Institutes we-: organised in Bihar
Orissa, Madhya Pradesh and West B and Tribal
Bureaus were s¢t up in Rajasthan and Madhys Pradesh,

9 Tribal Advisory Board. . All Stutes which have Tribal population have osganised
Tribal Advisory Boards.
Now I come to Scheduled Castes Scheduled Cgstcs and others in pro-
Here the targets achieved are: grammes designed to eliminate ' un-
Educat Rs. 1.8 crores were touchability and for general propa-
spent on providing educational ganda and publicity was given. The
facilities for Scheduled Castes .13l amount came to about Rs. 1.21
childdren over and above crores. )
concessions provided by the o
Ministry of Education and ot et T : o e
Scientific Research and Edu- qrr vt M ¥ gET wgw g
cation Departments in the = =
States oty afy 3W A 9rg fe g™ Tor i
An Hom. Member: What are those mmm‘f"f’“{“?’“’?
facilities? I W W g W 9 foq § & g

Mr. Deputy-Speaker: Now, I am T* fur ft a¥ @ fear ot o
being addressed nd nobody has got

the right to int .fere. fé‘:._f? R #\ﬁ m! g
Shrimati Alv:. Then, 369855 scholar- W w ™
ships were privided by the Ministry T ¢
of Education i d Scientific Research. - De _Speak Th hon
Drmkmg Water facilitieH.Soo Dep:-ty Minister ’r.:] eh:.ve to :mﬁn‘n.
wells were sunk. inspite of the interruptions.
Shn Goray interrupted me the other
day ar':d asked how many houses were Shrimati A!u: It only shm that
built in the First Five Year Plan. they are not interested in this debate

Only 3,100 houses were built. As  After having spoken on it.

against that the target in the Second 1 to physical targe

Five Year Plan is one lakh houses at achrit?ed dm the print Five Yc:

a cost of Rs. 5 crores. Plan on the schemes for the wellare
Then, financial assistance to volun- of ex-criminal Tribes—Vimuktha

tary organisations working amongst Jathi.

Biucanom. .

. 390 educational centres and schools were esteblished
. . 17 settlement and 30 colonics were set up.
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3,600 families received assistance for
agricultural development. 113 co-
operatives were organised. 337 centres
were opened.

Now, for the backward classes,
142,100 students received scholarships,
stipends and ‘-other grants. 27,725
scholarships were given by the Minis-
try of Education and Scientific
Research 44 women’s welfare centres
were opened.

I do hope that these figures, though
not large enough, will at least convey
a picture of what 1s being done. We
do know that no one in this House is
satisfied. We ourselves are impatient
even more than the hon Members
here, to show what wc can do. But
then we have made a beginning and
the second Five Year Plan has very
ambitiously planned the schemes for
the tnibals, the Scheduled Castes and
the Vimukte Jat: and it is with your
co-operation alone that it can be done.
1 repeat this, for, how can all the
grievances that all the hon Members
have been stating in this House from
yesterday and today result in anything
that one could boast of, if it 18 sheer
criticism with a tinge of bitterness,
with no helping hand?

We are here representing the coun-
try 1If there are police excesses, if
there are crimes in your villages, in
your towms, I1n your States, we would
like your co-operation. If the Sche-
duled Caste women are not able to
put on jJewellery or are not able to
don any dress in a particular way, it
18 a shame on us—hon. Members of
this House. It i1s not a shame on this
Government. We share it equally.
All sections of this House share it
equally. For this one subject and
one theme, we have to work with a
singleness of purpose, with sincerity
of heart and we have to change the
picture gradually, it need be gquickly,
little by little of course. And we
shall be able to build it if we approach
the problem and see it in its reality as
the hon. lady Member tried to show
today. If there is a class system
within the Scheduled Caste system as
she says, then, how do we maks pro-
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gress even with Rs. 01 crores? It is
quite true. If the other defects exist
within the Scheduled Castes, then it is
for us, the enlightened ones, to put
those things right, to help them to see
directly what the correct social pattern
should be.

There are a number of alternate
motions to this motion before the
House today. They have brought in
medical facilities, minor irrigation
facilities or other purposes like educa-
tion, scholarship, housing, land alloca-
tion, ete. All that has been covered
by this motion i1n this debate and under
the second Five Year Plan, Rs. 0t
crores have been allotted. What I do
want to convince the House is that
we have to speak of Rs. 91 crores. If
we could get even one-tenth of the
figure that I am gquoting here, 1n
human heads, :n human hearts and i1n
human beings, then, how far we could
accomplish these targets that we have
laid before us?

In this task, we are all united, we
all feel ahke, that it 13 a matter of
shame that the caste system should
hinger, that the tribals should stil]l hive
in the remote places, that they should
be downtrodden, that malnutrition
should eat them up. We do admut
that some of the tribes are dying out
There 15 no secret about it. Some of
the tribes we shall not be able to
rescue They are dying out. The
thodas, for instance, and very near
here, some where in Himachal Pradesh,
there 1s another tribe——they are dymng
out.

Shri Naushir Bharucha (East Khan-
desh): Nothing is done.

Shrimati Alva: It Shri Bharuchs
had been here on this side, he would
not have even begun this task.

Shri Naushir Bharucha: We would
have finished the jodb.

Shrimati Alva: You talk tall.

Mr. Deputy-Speaker: The Members
are bemng duwectly addressed.

Shrimati Alva: I am sorry. But
once in a while, foelings rise on both



6857 Reports of

sides, and I am concerned with the
tribes. Shri Bharucha is concerned
with his constituency. It does not
have tribal people so close to him.
However, I want to be as brief as I
can.

My hon. colleague ycsterday has
answered most of the relevant points.
He made a slight mistake when he
quoted the figure of Rs. 10 crores. He
said that it was meant for Harijans—
Rs. 10 crores. I may make a slight
correction with his knowledge and
consent. This Rs. 10 crores covers the
schemes for Harijans as well as the
Scheduled Tribes.

Now, Shri Balmiki, I think, and
some other Members also talked about
the sweeper class or the scavenging
class and asked what is being done for
them. 1 was rather amused because
Shri Balmiki himself is a member of
the sub-committee appointed by the
Central Advisory Board to go into
this subject. The States have been
informed as to what they could do and
not do in this direction and how they
could help to avoid the nightsoil being
carried on the heads of the sweeper
class. It is a thing of the past. But
could you do it in this vast and ancient
land at once? Why are the people 30
doubtful? It needs perseverence. Do
we persevere beyond our tongue?
How many of the hon. friends will
thow perseverence with the two hands
and make it a thing of the past, as
Gandhiji did? That was the practice
in the ashram. We have gone far away
from that practice. It i only with
purity of purpose that we can do, not
by talking here, “abolish scavenging”.
How many hon. Members are prepared
to go even in the cities, in the slum
areas, and clean? We all have done
it and that is why we are in a position
to say it.

Rs. 662 lakhs have been set aside
to improve the methods of scavenging.
But even this amount is small and
with all our efforts we may not reach
very far because our country is full
of villages. It i3 not full of cities
where moderm methods could be
adopted and buill up as easily as &s
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said in this august House. It takes
time. Inch by inch, step by step, we
can march ahead; brick by brick we
can build a house. That is our pur-
pose. Brick by brick will take many
decades, and we are not afraid that it
will take decades. We demand of the
people, the public, and we demand all
our legislators in this august House
and outside in the States to help us
manually. They can come here and
criticise us after they have seen things
and done something with their hands.

Everything possible is being done.
Mobile vans are being given wherever
we can do it.

An Hon. Member: What for?

Shrimati Alva: To relieve. For the
relief of the disease thaf exists in the
tribal areas and in other :areas where
the down-trodden live.

I shall now come to Shri Jaipal
Singh’s point. Shri Jaipal Singh made
a point that the Commissioner for
Scheduled Castes and Scheduled Tribes
should be given more independence,
should become a more important
officer. I do not know what he meant.
Shri Jaipal Singh is familiar with the
provisions of the Constitution; he has
read it and understood it, and still, he
made this demand. I do not know
why and how. The Commissioner for
Scheduled Castes and Scheduled Tribes
works in the Home Ministry and
through the Home Ministry his re-
ports are sent to the President.
This was laid down in 1850 or
1951 by the then Rashtrapati who
said that the report should go through
the Home Ministry. I am only giving
information to the House. In the face
of this fact, I think his demand will
give him greater independence. He is
independent; he goes round the coun-
trv as and when desired and ordered;
he looks into everything and he

reports. His reports are placed before -

the House. They are no doubt de-
layed, because once again, the coum-
try is vast and you want a whale
picture every time.
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We have our States and our States
have their own schemes. They try
their best. Some hon. Member here
said that I reflected on the States. I
have never reflected on any of the
States in the country. They have
their own limitations. In the past they
have not been able to send us their
progress reports in time. Things are
stabilising now. We are calling a con-
ference of Chief Ministers. We are
appointing Assistant Commissioners
and we hope o get better co-ordina-
tion in our own field, but we do
insist and we should always welcome
co-operation from all sections of this
august House and from their own cons-
tituencies. Wherever they have wor-
kers, they must give us co-operation
and active asgistance. After the de-
bate is over, I almost feel that the sub-
ject it forgbtten till another bright
day, another ten hours and another
set of criticisms flung at us. No; you
may debate or not debate, but this is
a task in your hands as much as ours.

An Hon. Member: Address the
Chair. .

Shrimatl Alva: It 1s a task in which
we are all co-operating and to the
extent we shall receive this co-
operation shall we also endeavour to
fulfil the targets laid before us.

1 shall come to Mr. Anthony.

Shri Surendranath Dwivedy (Ken-
drapara): It is time for Private
Members' business.

Shri Ganpati Ram: On a pomnt of
order.

¥ fo wrrit sfaolt oft § wgr
fi dfewm ¥ O ¥ wATC Tt
N degrr wew sfaer B
Tqaréz o Wk & T H qw oW
fag e 1 A A for-
uw Y § ofegrfe 37 & o
Rt v W 39 A freEy
Peirt & fear fis Qe wieew ¥ A
o e danat ff B ¢
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Mr. Deputy-Speaker: 1 muy submit
that the hon. Member should not take
pleasure in these things. There ought
to be some dignity and some decorum
in this House. One should not feel
pleased that he has done it; that he
has interrupted and done it success-
fully. That should not be the attitude.

Shri Surendranath Dwivedy: It is
time for Private Members' business.

Mr, Deputy-Speaker: Perhaps we
should listen to the hon. Minister and
let her conclude. We will git 10
minutes late.

Shri Surendranath Dwivedy: There
is also a half-an-hour discussion.

Mr. Deputy-Speaker: We can adjust
that time.

Shrimati Alva: I want to make a
reference to the point ramsed by
Mr. Anthony about the reservation
and recruitment of Anglo-Indian per-
sonnel in the country. I have a few
figures here before me. I may place
them before this House, because he
spoke with so much passion this morn-
ing that that was the community that
was neglected. No, Sir. I think Mr.
Anthony referred to the Customs
department, in the Custorfis depart-
ment, in Grade II and Grade
II1, in 1953, the number of posts
reserved for Anglo-Indians was 16
and the number filled by Anglo-
Indians was 15. In 1984, the number
of posts reserved for Anglo-Indians in
Grade II and Grade III in the Customs
department was 3 and the number
filled was 3. In 1088, the number of
posts reserved was 38 and the number
filled was 29.

o comeilll
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Shri Goray (Poona): How?

Mr. Deputy-Speaker: The last defi-
ciency of one was made up here.

Shrimati Alva: The figures.speak for
themselves.

The hon. Member said that out of
72 reserved seats, sufficient recruit-
ment was not done from the Anglo-
Indians. This is due to the fact that
the tofal recruitment made also came
down from 260 in 1950 to 13 in 1951.
The reduction was mnot, therefore,
because of any discrimination.

I have not got all the figures about
the railways. but I can give the infor-
mation that I have got just now and
any other information that the hon.
Member wants, later. With & view to
improve recruitment of Anglo-Indians,
the reservations for this community
have been made from February, 1957
—if there have been any wrongs, they
are going to be righted—in the cate-
gories with which thev had past asso-
ciation prior to 15th August, 1947, The
effect of these orders will be reflected
in the recruitment made in 1957-58
and in subsequent years

One more point that he made was
that the records were destroyed. But
the hon Member is well aware that
temporarv records are not kept for
more than 2 vears and if tho<e records
were of a temporary nature, they must
have been destroved

I think I have satisfled the hon,
Member. The hon. Members of this
august House are found to be satisfied
with nothing. They are living in their
own dreams as good critics: but only
when thev will come down with a
thud on the floor or on the soil of the
el.irth that vou will realise the dark
picture that has to be brightened wn
not with laughter and merriment that
you have shown in this House

Mr. Doputy-Speaker: No, no.

Shrimati Alva: I am sorry-—but with
seriousness of purpose. And, how does
Sericumness of purpose come about? It
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Members in this House and the general

lay public outside learn to understand
that

“Honour and shame from no
condition rise,

Act well your part, there all the
honour lies.”

Shri B. K. Galkwad: I want to put
one question to the hon. Deputy
Minister.

Mr. Deputy-Speaker: Should not this
be reserved for some other time?
That is my request.

1 will now put all the substitute
motions from 1 to 17 to the House.
The guestion is:

“That for the original motion, the
following be substituted, namely:~—

“This House having considered
the Reports of the Commissioner
for  Scheduled Castes and
Scheduled Tribes for the years
1838 and 1956-57, is of the opinion
that more emphasis should be
placed on the minor irrigation
profects in the Tribal and the
scheduled areas of the country.”’

The motion wes -negatived,

Mr. Deputy-Speaker: The question
18t

*That for the original motion, the
following be substituted, namely:—

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for- the years
19585 and 1956-57, is of the opinion
that projects should be taken up
in the tribal and scheduled areas
of the country for providing more
employment for labour.™’

The motiorn was nepatived,
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Mr. Deputy-Speaker: The question
is:

“That for the original motion. the
following be substituted, namely:—

‘“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1933 and 1956-57, is of the opinion
that the landless agricultural
Adivasi and Harijan labourers be
settled on the reclaimed and
gramdan lands.”’

The motion was negatived,
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for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1036-37, appreciates the
progress made so far and recom-
mends that efforts be accelerated
to help backward sections of the
people to become full and equal
members of the Socialist Soclety
at an early date”’

The motion was negatived,
Mr. Deputy-Speaker: The question

‘That for the original motion, the

following be substituted, namely:—

Mr. Deputy-Speaker: The question
is:

That for the original motion, the
following be substituted. namely:—

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1953 and 1956-57. is of the opinion
that permanent schemes should be
made for the proper marketing of
the agricultural produce of the
Adlvasis.”’

The motion was neg-t ved,
Mr. Deputy-Spesker: The question

‘That for the original motion, the
following be substituted, namely:— °

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1956-57, is of the ovinion
that adequate medical facilities
should be provided in the Tribal
and the Scheduled Areas of the
country.”’

The motion was negatived.

hu!- Deputy-Speaker: The question

‘That for the original motion, the
following be substituted, namely:—

“This House having considered
the Heparts of the Commissioner

“This House having considered
the Reports of the Commissioner
for  Scheduled Castes and
Scheduled Tribes for the years
1955 and 1856-57, recommends to
the Government that sufficient
funds be provided for helping the
Scheduled Castes and Adivasis to
build their houses particularly
those who live mainly on daily
wages."'

The motion was negatived,

Mr. Deputy-Speaker: The question

*That for the original motion, the

following be substituted, namely:—

**This House having considered
the Reports of the Commissioner
for  Scheduled Castes and
Scheduled Tribes for the years
1955 and 1936-37, is of the opinion
that economic holdings of land be
allotted to the landless Scheduled
Castes and Adivasis of India.”’

The motion was negatived

Mr. Depuiy-Speaker: The gquestion
is:

*That for the original motion, the

following be substituted, namely:—
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1955 and 1956-57, 18 of the opinion
that—

(i) a Commission be appointed
to assess the progress made so far
and to suggest effective measures
for eradécating untouchability n
the country; and

(ii) more educational facilities
be provided to the Scheduled
Castes and Scheduled Tribes.”’

The motion was negaftved,

Mr. Deputy-Speaker: The question

“That for the original motion,

following be substituted, namely —

“This House having considered
the Reports of the Commuissioner
for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1856-57, 1s of the opinion
that sizeable holding of land be
provided to cach Scheduled Caste
and Scheduled Tribe family in
order to improve ity economic
condition.”*

The motwn was negatived,

Mr. Deputy-Speaker:

“That for the original motion, the

following be substituted, namely:—

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1956-37, is of the opinion
that a Parliamentary Committee
be set up with necessary powers
to enquire into the progress made
s0 far in removal of untoucha-
bility in different States in the
country and to submit its Report
within six months suggesting
measures for expediting the
removal of untouchability.”’

The motion was negatived,

the

The question

20 DECEMBER 1087

Commissioner for 866
Scheduled Castes
and Scheduled
Tyribes

Mr. Deputy-Speaker: The question
is:

“That for the original motiom, the

following be substituted, namely:—

“This House having considered
the Reports o! the Commissioner
for  Scheduled Castes and
Scheduled Tribes for the years
1955 and 1958-57, 1s of the opinion
that suitable steps be taken,—

(a) to check the employment of
the Scheduled Castes and
Scheduled Tribes' children below
the age of fourteen;

{b) to protect the Scheduled
Castes from being compelled to do
indecent )obs against their volition;
and

{e) to eradicate untouchability
in India.”"

The moltion was negatived,

Mzx. Deputy-Speaker: The question

‘That for the onginal motion,

following be substituted, namely.—

“This House having considcred
the Reports of the Commussioner
for  Scheduled Castes and
Scheduled Tribes for the years
1955 and 1956-57, 1s of the opinion
that education should be imparted
to the Adivast children in therwr
mother tongue at the primary and
the secondary stages.”’

The motion was neganhred,

Mr. Depaty-Speaker: The question

I8

“That for the original motion,

following be substituted, namely:—

*“This House having considered
the Reports of the Commssioner
for Scheduled Castes and
Scheduled Tribes for the yesrs
1955 and 1956-57, is of the opinion
that all development works in the
tribal areas and the Scheduled
areas of the country should be

the

the
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[Mr. Deputy-Speaker.]

done by the Government through
the co-operative organizations.”’

The motion was negatived,

Mr. Deputy-Speaker: The question
is:

“That for the original motion, the
following be substituted, namely:—

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1956-57, is of the opinion
that the agricultural produce of
the Adivasis should be marketed
through the multi-purpose co-
operative societies.”’

The motion was megatived,

Mr. Deputy-Speaker: The question
is:

‘That for the original motion, the
following be substituted, namely:—

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1956-57, is of the opinion
that the officers posted- to the
scheduled areas of the country
should be trained properly to serve
the Adivasis to  their best
interests.””’

The motion was mnegatived,

Mr. Deputy-Speaker: The question
iss

‘That for the original motion, the
following be substituted, namely:—

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1956-57, is of the opinion
that medical facilities should be
made available to the Adivasis by
creating mobile dispensaries in
large numbers.”’

The motion was megatived.
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Mr. Deputy-Speaker: We shall take
up Private Members’ Bills......

An Hon. Member: What about the
original motion?

Mr. Deputy-Speaker: There is
nothing to be put. Only the reports
were to be considered and they have
been considered. That is all.

*SUGGESTIONS  RECEIVED IN
WRITING FROM MEMBERS IN
CONNECTION WITH THE REPORTS
OF THE COMMISSIONER FOR
SCHEDULED CASTES AND SCHE-
DULED TRIBES
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sVide para No. 910 of Lok Sabha Bulletin Part II dated the 19th

December, 1957.






